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The reply given to parts (a) and
(b) of the Unstarred Question
No. 5085 on 28th March, 1974 was
based on information furnished by
the Central Sales Organisation of
Hindustan Steel, Calcutta. Since it
was stated by thre Sales Organisation
at that time, that it will take some
time to collect the information re-
garding part (c) of the question, an
assurance had to be given,

2. Subsequently, it came to the
notice of the government that infor-
mation furmshed in reply to part (b)
of the question related to total Sales
of Rourkela Scrap made both by
HSL's Centra] Sales Organisation
and by the Rourkela Steel Plant
Management, whereas the question
sought information only respect of
sale of scrap made by Rourkela Steel
Plant Management. It was, there-
fore, considered appropriate that the
information in respect of Rocurkela
Steel Plant alone should be given in
answer to the guestion. Hence the
answer to parts (a) and (b) of the
question is being corrected

3. Information regarding part (c)
of the question has also since been
received and the opportunity is being
availed of to fulfil the assurance with
regard to part (c) of the question
by furnishing this information
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QUESTION OF PRIVILEGE
AGAINST SHRI L. N. MISHRA

IMPORT LICENCE CASE—contd.
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Nothing new, because that must re~
late to the original motion; nothing
new to be introduced.

SHRI PILOO MODY (Godhra): Is
he to sign an affidavit about what he
has to say?

MR. SPEAKER: Why are you
offering your comments? I do not
want them. Let him speak; there 15
his running commentary, like cricket
commentary throughout the day.
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“As far ag I remeber, I passed on
the letter to the officer canerned in

the normnal course of business. No
order was passed by me”
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“l have recorded, I remember, a
note alomost three months earlier
in August and that note related to
the examination of the matter in the
Ministry of Law of certain legal
points, disecrimination, etc This was
for contesting 1n a court of law, not
for helping anybody.
F71 4% WISW TG A1 7 HIFA F1 WETHA
i AT F1A, qTHY & 17 ¥ fafa namw
Fr T S WA, WA AGRT FT
midw A ar. . (gzoedw) L.,
7 for #8 w § & garar wriiw g
g1 f& ot fra At Srey A agw
8 41 & fou adw dai vUm 5
amae ¥ fe ol w3 ASLAA
G N oy arg femgA el o @
i} Wt k¥ @ ) A
MW R ARAT @) 8 feq
7Y uox va # faar o1 fs en@ &
At wRrEg A &) wdw f2a ) o wikw
1= 11 9§ AR GET 8 1291
adt wgeT ¥ wed A e & v
RIMTarRw A fA § | W Ag AN
am€ o1 wi faks wAN g€ wHA
# amk Ay ag wy €% o ey fw
oT2W QF T QA F, 0F 9D 11 9T
a1 AT gEA 9D 12 9T 97| AT
N aaagd s 1190 warmdw
fear 3% w31 W a1 fw .

“.....that should be contested 1n
the court.
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“l had recorded I remember, a
note almost three months earlier
in August....."
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legal opinion may be taken and the
case contested,..”
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MR. SPEAKER: The simple thing
18 this,

SHRI SHYAMNANDAN MISHRA
(Begusara): There ig dmstinction
between final order and interim or-
der, The interim order apparently
says....

MR, SPEAKER: He says he never
passed any order.

SHRI VASANT SATHE (Akola):
The mterim order does not say any-
thing The intemum order must
say something about licence. It hes
nothing to do with the grant of li-
cence; there must be connection with

the grant of licence. Taking legal
opinion has nothing to do with the
grant of licences.
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MR SPEAKER The question was

ithat the Mimster passed the order
Did he pasy the order?

ft gze fagdt @ #
qradE &1 oF fgeat Al awgar

£

‘On 23-11.1872 Shr1  Tul Mohan
Ram after meeting Shn L N
Mishra i1n hi office told S Shn
K V Naur and S M Pillaz  that
the Minister had asked the CCI&E
to examune the position and put
up the case early This represen-
tation was despatched to the
CCIKE on 24-11-1972 from the
personal section of the Mimster
after an acknowledgment of 1ts
receipt was sent to Shri Tul Mo-
han Ram by Shri L N Msra
vide his DO Jetter No 1438
VIP'MFT|72 dated 24-11.1872
After perusing the advice of the
CCI&E in his note dated 28-8.72,
the Minmster had in the meantime
already directed an on the spot
examination of the matter at Pon-
dicherry by S{Shri K N R Pilla
and K Raman who were going to
that side on some other official
work The two officers went to
Pondicherry in the 1st week of
January, 1973."
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MR SPEAKER [y it directed by
the Minister or b ythe officer?

SHRI SHYAMNANDAN MISHRA
In whose name is the order passed
and who 1ssued the order? The ga-
zette notification 15 made by the offi-
cer Your orders every day come to
ug through the Secretary-General

MR SPEAKER I own them

SHRI SHYAMNANDAN MISHRA
Please do not lay down a rule which
will |subvert the parlhiamentary de-
mocracy

MR SPEAKER The clarificaton
will come a3 to where does the officer
stand and where does the Mimster
stand

.=

@t wew fogrdt et
fegmt #1 adt wgRT & A g8
s WY 39 &7 gfA

“The date of the note 15 admitt-
ed to be 5 2 1973, the date on which
1 ceased to be Minister of Foreign
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[sr wew fagrdt avwTadt)

Trade. Since this note has been
quoted to establish that it is in
conflict with my statement before
this House on August 28, 1974"

~yes, it ig—

“I would like to submit that any
such assumption is unwarranted
and baseless.”

W ® wmre W@ ¢ 7 oun wg
wET R

“Even taking the note as it is,...."

w1 wfqa aragm faa s Fga1
gt fesEgm Ay g8 571 sE &
fearm @ A Y & 7 w0 oag ATy
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oy 9T @A ¥ fau =3 | amdy
Algad & I wER 1@ @ oAk

A

SHRI SHYAMNANDAN MISHRA:
Sir, you had been a Mmnnster also
and you know the relationship bet-
ween officials and Mimsters ...

MR, SPEAKER: I am not a lfe-
less person; 1 have been mtting here
and listemng I can speak

SHRI PILOO MODY: 1 can under-
stand Shri Stephen geiting up, 1 can
understand Shri Sathe getting up or
other members getting up, but not
Your getting up.

oft gaw fagrt et weqa
wgien, w oy A W §a oW

Case (QOP) 164

Ty ¢ e et aghe dftem
9T wRw W ¢, wdt e duw
7 4z a7 W= s@ § W fmw
ot & gy ¥ fa oo waf gt
t o F vaw ¥ gy ww far
¥ F WM | %47 Gg TOTY Ag
g

o sl TSI %Ay
i
You must be clear where the Mins-
ter stands and where the officers
stand, whether the orders are of the
officers only, or the Mimster's orders.
or they are denied by the Minister

SHRI ATAL BIHARI VAJPAYEE:
Has he demed t? (interruptions)
He does not have the courage even
to deny the order,

MR SPEAKER: We must be clear
in our punds

SHRI MADHU LIMAYE (Banka)-
Have you made up your mind al-
ready?
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MR SPEAKER You ask me to
give a ruling Sometimes, when 1 am

m suspense, I have got the nght to
ask the Member to clear a pont
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Hoy you connect it with Mr Mmshra
what was in the proceedings?
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wE1 1 9ar(ia %1 fwa Ay a v gt

“Much has been said about Shn
Tulmohan Rams presumed ;nt1-
macy with me I would hke to re-
peat again that the foregomng facts
establish that 1 had not accepted
repeated rcpresentationy made by
Shi1 Tulmohan Ram "

fex v o &1 garet far g
et wgr & fr qredd) of 7 aY g8
wgr ag 4% A §y & g e
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I will see to the debate which took
place yesterday and today
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MR, SPEAKER: I must see every-
thing,

ot wew fagrdt wedt foT & wm
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[‘qbf QWO qqg ﬁ"]

B R I F qor aw Wt adt
At war § F Ay s w
are &1 ror A & | YT v seary
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Now, I will come to the debate that
i;n taken place yesterday, and to-

Mr. Speaker, Sir, at the outset, I
would like to take up Shn S. N.
Mishra’s observations made yester-
day,

Shri 5. N. Mishra has stated that
he was misheard by the Parliament-
ary reporters on 5th December, 1974,
I would, however, hke to pownt out
that his entire charge against me
hinged on my note being of 23rd
November, 1972 which date happens
to be the date on which the forged
memorandum was seen by me in the
dak, Shri 8. N. Mishraji in his speech
first mentioned submission of the
forged memorandum on 22nd Nov-
ember, 1972 and then proceeded to
mention recording of my note as of
23rd November, 1972, and then went
on to mention its despatch along
with the forged memorandum to the
C.C.1. on the 24th November, 1872.

Shri 8. N. Mishraji cannot now ex-
plain away his wrong dating of my
note as 28rd November, 1972 by say-
ing that he was misreported.

I would like to mention here that
this date becomes gignificant because
Shr{ 8. N, Mishraji appears to me
to try 1o build up a case that Tul-
mohan Ramji saw me, gave me the
memorandum and after that, I passed
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the order and that is how the whale
story is being built up,..

SHRI SHYAMNANDAN MISHRA:
No, no.

SHRI L. N. MISHRA: That 5 why
I am explaining the date, Otherwise,
it has no significance., What he had
stated was all right,

Apart from the reporters of the
Parliament, who, Shri 5. N, Mishra
now says, misheard him, the Mem-
bers of this august House as also
gentlemen of the Press heard him
ang undersiood him mentioning 23rd
November 1972 in that specific con.
text, Shrj §. N. Mishra's allegation
was widely reported in the national
press which termed Shri S. N. Mish-
ra's observations ag sensational and
as having caused a stir,

SHRI PILOO MODY: This is
petty.

SHRI L. N. MISHRA: 1 accept
Shri §. N. Mishra's belated clarifi-
cation, However, I would only say
that with this correction Shri
S. N. Mishra's allegation regarding
my complicity akso falls to pleces,

SOME HON, MEMBERS: How?

SHRI L. N. MISHRA: Mr. Speaker,
Sir, would you kindly permit me to
request Shr1 §. N. Mishra to make
one more correction? When I enguir-
ed, Shri S. N. Mishraji gaid that
12|N, that is Note 12|N j5 mentioned
in the charge-sheet. This iz not the
position, It is not in the charge-sheet
<+ +. (Interruptions)

SHR1 SHYAMNANDAN MISHRA:
I have not said that, I will come to-
morrow

SHRI L. N, MISHRA: ghrl Atal
Biharf Vajpayeeji in a letter hag de-
sired me to clarify my note dated
Brq August, 1072 directing re-exa-
mination of the matter with speed
ang submission of the file to me by
the 30th,

P
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Sir, my note of 23rd August, as
also the notings on pages 11 and 12,
now popularly known ag 11N and
12|N of the file to which Shri Vaj-
payee hus referred, relate, to my de-
ciliontomtutthecmmaéourt
of law and obtaining the opinion of
the Ministry of Law.,.

SHRI ATAL BIHARI VAJPAYEE:
At the same time?

SHRI L. N. MISHRA: ...on the
legal aspects including discnmination.
My note of 23rd August, 1972 called
for a speedy action only in the direc-
tion of contesting the case in a court
0f law and, not for speedy issue of
the licences ay alleged.,. (Interrup-
tions)

SHRI MADHU LIMAYE: Fou got
the cases withdrawn. Don't tell &
lie. ...(Interruptions) 1 have prov-
ed it to the hilt. You got the cases
withdrawn, .,. (Interruptions)

MR. SPEAKER: Order, please.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The order wag given
on the previous day .., (Interrup-
tions) 1 have come to know. ...
{Interruptions)

SHRI MADHU LIMAYE: There 1s
evidence of that in the charge-shect.

SHRI L. N. MISHRA: 23rd August
13 the date when this memorandum
question wag not brought. It was
brought in November end, three
monthg later. My notings have moth-
ing to do with the memorandum and
this is August and that is for contest-
ing the case in the court of law. I
will come to the High Court judg-
ment also to which Shri S. N. Mishra

hag referred yesterday.

8ir, now I will take up the allega-
tion made by Shri Madhu Limayejn
and Shri 8. N. Mishraji that the
pending writ petitions were Wwith-
drawn
mise besis.

g
g
:
i
3

Sir, as far as I remember, I issued

no orders an gave no comsent at
Wﬂﬂ!ﬂruﬂimgthecmona
compromise basis either within or
outside the Court,  (Interruptions)
After this allegation was made yes-
terday I bave tried to ascertain the
position. My information is that no
offer at any stage for the compromise
was made by the Ministry of Foreign
Trade in respect of these writ peti-
tions I have ascertained and on that
basis I am speaking, I take full res-
ponsibility for that,

Mr, Speaker, Sir, my complcity in
the matter was again alleged. I deny
this allegation with all the emphasis
at my command. The charge-sheet
mentiony as to who entereq into a
criminal during the period
March, 1971 to July 1974 for com-
mitting certain offences, My conduct
and actions during the pendency of
the conspiracy has been totally
opposed to the objectives set for by
the alleged conspirators. Shri Tul-
mohan Ram had made at least two
representations 10 me during the
pendency of the conspiracy, These
representations were rejected under
my instructions.

I totally refute all allegations made
regarding my complicity or any per-
sonal or gpecial interest in the mat-
ter as alleged. Now I hope the re-
levant papers would be seen by some
of my friends in the Opposition in
response to Government's offer May
I request them to have a little pa-
tience and not to take recourse 1o
prejudiced surmises.

My colleague the Commerce Minister

has already made a statement in this
august Houwse on 9.9.1874 explaining
the cireumstances in which the dem-
si0n to issue these licences wag taken
long aiter I left the Mimstry of Fore-
ign Trade (Interruptions).

To sum up, Sir, the' issue under
discussion has been the breach of pri-
vilege of the House arising out of my
statement in Lok Sabba on 28th
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August, 1974. My statement was
made specifically to refute two alle-
gationg and 1 had said (1) that the
licences in question were not issued
during my period in the Foreign
Trade Ministry nor had I passed order
to this effect and (2) that I had noth-

ing to do with the forging of the .

Memorandum, I stand by that state-
ment,

Both these points stand fully vin-
dicated, I submit, Sir, I cannot
therefore be responsible for misleding
the House in any manner whatsoever.

I have always held this House in
the highest esteem. Nothung can be
remote from my mind than muslead-
ing the House on any issue. I repeat,
Sir, that what I toly the House on
28th August, 1974 in the form of per-
sonal explanation is factually correct
and 1s 1n no way in conflict with the
contents of the charge-sheet a3 allow-
ed.

MR. SPEAKER: What 15 the posi-
tion about the officers noting as 1if
they are directions from the Minis-
ter,

SHRI L. N. MISHRA: So far as
11{N and 12)N are concerned I have
mentioned that they have been done
under my direction but to contest in
the court of law and to obtain legal
opinion. These two notes were
written under my direction by the
Special Assistant or perhaps some
other officer—] do not remember his
name—to contesting in the court of
law, (Interruptions)

One thing, Sir, about the issue of
licences, 1 have nothing to do as 1
left the Minstry.

oft wew fagrd woddt : 5 Ty
w1 Mz few awa frmr w-v9 ¥ qo-
whfed ? g wnifiz fr wrr 20
SHRI L. N. MISHRA: So far as

noting is concerned, 1 cannot run
away frogg the responsibility, I have
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sald 11/N and 12|N notes bave been
written by me. As regards 5th jt

has been andwered .in
my earlier statement. (Interrup-
tions)

1 want to be heard, There has been
three to four days debate, Can't 1
get five minutes of thig House? I am
a Member of this House for the last
20 years. ] have a right to be heard
and | want justice from this House.

As stated, Sir on 28th two things
were saxd: No, (1) That I issued the
licences; and (2) I forged the me-
morandum. I did not issue the licen-
ces and did not pass the order. Prof.
Chattopadhyaya has accepted that he
has 1ssued the licences ang not me.
As regards forging the memorandum
it is clear in the charge-sheet that
Shr; Tulmohan Ram and Yogendra
Jha forged false signatures. There.
fore, these two things are clear. I
«m nut responsibie.

About official noting, that 15 1I'N
and 12/N they are under my direction.
tInteriuptions)

If you went to know more about
5th, 1 will suy 1 ceased to be a M-
nister. On the 5th morming 1 became
Railway Minster. Therefore, what-
ever happuns after I left the Minis-
try 1 cannct be held responsible,

MR. SPEAKER: We had enough of
it—not once but twice. 1 am not
allowing any point of order, No more
statement.

st wrew fgret wrwddy - gore o,
a1 g ® 9w § o fawoyg, wy
CE A A geeg 5 fawmT A &
ag §9 W17 21 91 Wi Wy 5 Wit
g WL ... (waumw)

quUw AT W F A oy o
et 1 YT 7Y |

oft waw fagrdt el : g O
wyT a1 @ §, wrere ofordy
st
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WA : W O A ww
g% 7 |

Whatever it be, 1t 1s closed.

SHRI SHYAMNANDAN MISHRA
Kindly Lear me Your office is imn-
volved (Interruptions)

MP. SFEAKER From Shri Shyam-
nandan Mwshra Shm L N Mishra
bhimsel{ required a clanfication

(Interruptions)

MR SPEAKER Order please The
matter 15 now closed Not only once
or twice bug thrice poinis of order
were raised and .o I am sorry I
have closed 1t

(Interruptions)

MR SFEAKER Order please All
ot you kindly sit down 1 have heard
~—hot once but twice or thrice The
matter 1s now closed Kindly lsten
to me You know what 15 the posi-
tion Why do you get up?

So far chances weie given—not
onte or twice but thrice There
+hould be an end to 1t Now Shn
Shyamnandan Mishra has conveyed
to me No more points of order
They were alrcady allowed Now,
Shr1 Mishra wants to ask something
about the proceedings He can )ust
confine himseld about the proceedings
He can ask questions about that
But no ponts of order please It
1s now closed

SHRI JYOTIRMOY BOSU Sir 1
rise on & matter of procedure

MR SPEAKER This 1s too much
He wants to ask questions about the
proceedings which the Secretary-Ge-
neral has conveyed He 15 only con-
fining himself to the proceedings
Let him ask qQuestions about the
tape,

SHRI SHYAMNANDAN MISHRA
Sir, the hon Minister has saxd—he
had repeeted ite—and he had earlier

also mentioned 1n his statement abrut
my reference to his note (Interrup-
tions)

SHRI K P  UNNIKRSHNAN
(Badagara) If he 15 allowed, then I
must also be permutted

MR SPEAKER 1 have allowed him
to ask questions about the proceedings
in the tape, the Secretary-General
conveys that he wants to ask qucs-
tions about that

SHRI C M STEPHEN (Muvathu-
puzha) Let hum confine himself to
the proceedings only

(Interruptions)

MR SPEAKER May 1 reguest
you that we hear him so that he will
tonciude 1n two minutes XKindly do
nut interrapt him

SHRI sHYAMNANDAN MISHRA
Sir the hon Ministcr has put 1t e
my mouth that [ had yaid on an eai-
her date that the minute, which he
hag recorded on a relevant fle re-
lated t0 23rd November 1972 [ had
according to him mentioned the date
23 11-72 and not 23 8 72 That s
the mamn  point (Interruptions)
Why don't you hear me coolly” Sir,
1 had submitted vesterday that this
confusion might have occurreq in the
mind of the reporter

SHRII N MISHRA What about
Press?

SHRI SHYAMNANDAN MISHRA
I am coming to that Becawse 23:d
November happens to be the day on
which hon Member Shra Tulmohan
Ram was closetted with the hon
Minister of Commerce (Interrup-
tons)

SHRIC M STEPHEN Sir on &
point of order We want to under-
stand you comectly

MR SPEAKER I am not allowmg
any pomnt of arder 1 will just hear
hum No peints of order, Let me
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[Mr. Speaker]
make it clear, I am not going to allow
any points of order. If Mr. Mishra
wantg to make any statement about
the proceedings, that will be done.
No points of order. I am not allow-
ing,

SHRI SHYAMNANDAN MISHRA:
I really do not know why these peo-
ple take objection to this when 1t is
mentioned in the charge-sheet, that
¢ meeting the Minister on 23.11.72,
he said that it had been despatched
to CCIE—what it did say? To examine
and put up the matter early. I was
submitting that there might be &
confusion in the minds of the reporter
‘that 23rd was also the date to which
1 was referring, but that date happen-
«d to be in the month of August. So,
there might be a slight confusion 1n
the minds of the reporter, and accord-
ing ... (Interruptions)

MR. SPEAKER: I am not allow-
ing any points of order, Please sit

down,

SHRI SHYAMNANDAN MISHRA:
Sir, can they behave like schoolboys?
Certalsly, we are in our own rights.
I am being interrupted so many times
You do not take objection to these
people behaving like this?

MR. SPEAKER: I have not allow-
ed them.

SHRI SHYAMNANDAN MISHRA-
Sir, then there had been & mixing
of the para. But, even so, I gub-
mitted to you yesterday that 1 had
heard the tapes and the tape does in-
clude a sentence which had been left
out in the reporting that this was
on 23.8.72.

Now I would agk you to have the
tape pleyed here,
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SHRI MADHU LIMAYE: Have
you heard the tapet °

SHRI SHYAMNANDAN MISHRA:
Yes, I have,

SHRI MADHU LIMAYE: This is a
mmwm‘ matter,,,  (Interrup-
).

SHRI SHYAMNANDAN MISHRA.;
You kindly ask your Additional Se.
cretary, With his kindness, it was
possible for me to hear the tape.
The tape does include this sentence
that this was on 23-8.72,

Secondly.. I had also made a sub-
mission to you that twice in the same
speech of mine the date 23-8-72 oc-
curred. I had mentioned that the
hon. Minister had recorded his note
which was right in keeping with the
note that wag recorded on 5 February
1973. There wag only a change of a
word here ang a word there. Other-
:vi:e. the two notes were almost iden-
wcal

Let me say very clearly that your
reporter also has not done me in-
Justice to the extent because even
on that date he did mention 23.8-72
two times. And the hon., Minister
should have rvad the entire gpeech
of mine and then he would have come
to a different conclusion, But if he
did not persuade himself to do that,
he should have hearq me carefully
yesterday when I said that the tape
does include that sentence then and
there,

MR. SPEAKER: You mentioned it
very clearly,

SHRI SHYAMNANDAN MISHRA:
I made a mention of it yesterday,
and even then confusion iz sought to
be created,

SHRI L. N. MISHERA: No, No
(Interruptions) .

SHRI SHYAMNANDAN MISHRA:
He has done a further misrepresen-
tatlon (Interruptions).
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MR. SPEAKER: It is all closed
now,

ot wy foverd : 3T ARy w1 A
t & srdfotww wmgEr §

e agvew : A A o

SHRI MADHU LIMAYE: Under
what rule are you preventing me?

MR. SPEAKER: This is not a
continuing process, This is the thurd
or fourth time you are getting up.
No points of order. I have heard
enough.

oft e fgrdr wdd : W 7
AT ATT TR FLT AT 0 EA TG $39 ¢
AT AEAT §T T AW TH IIA AG
37

SHRI MADHU LIMAYE: Why no
point of order? Under what rule are
you preventing me?

MR SPEAKER: 1 gave enough
«chances to all, This 15 a never-end-
ing debate.

O AT RYR TS T W

MR, SPEAKER. No; no more
pomntg of order,

SHRI MADHU LIMAYE: You are
violating the procedure. I am on g
poiwnt of order,

SHRI PILOO MODY' There is
nothing in the rules under which you
can preveng it,

SHRI MADHU LIMAYE: You arc
violating the procedure, ]

"MR. SPEAKER: This is only to
waste the time of the House, I think
the points of order are just obstruc-
tions, Once, twice, thrice, four times
they are coming up. At this rate,
this will make it endless debate, I am
not going to allow it.
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SHRI PILOO MODY: You can

change the procedure. But there is
nothing in the rules to support you.

MR, SPEAKER: I am not allowing
any more points of order,

oft ww ool : we W A
(a1 & wRTC =AY A1fEy 1 Wy AT
are famey w) ared §, fran) &) matw
&g A

SOME HON. MEMBERS: No, no.

MR. SPEAKER: No more points
of order. (Interruptions)

SHRI SHYAMNANDAN MISHRA:
Is it proper for the Minuster to refer
to the press report and compare jt
with the record here when I made
a clear statement yesterday that the
tape does include it? The hon, Mi-
ruster referred to the press having
heard it. Is it proper for him to do
so after I made a clear statement
saying that the tape does include it?
The maimn thing is whether he denes
having recordeq that minute on that
date. What does he say about it? Let
him say. Does he deny having record-
ed it on that day? (Interruptions).

MR, SPEAKER: Shri Pranab Ku-
mar Mukher)jee.

12.58 hrs
PAPERS LAID ON THE TABLE

PARTS X anp XI or Rzeorr or Conp-

TROLLER AND AUDITOR GENERAL OF

INDIA FOR 1970-Tl—UNiON GOVERN-
MENT (COMMERCIAL)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to lay on the Table a
copy of the following parts (Hindl
version) of the Report of the Com-

J u ptroller and Auditor General of India



